FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

C M SMITH AND SONS LIMITED -MANUFACTURER OF AUTOMOBILE
PARTS LIKE GEAR BOX, CLUTCH HOUSING, BREAK DRUM LOCATED

NEAR AHMEDABAD,

GUJARAT, INDIA

(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1. Name of the corporate debtor C M SMITH AND SONS LIMITED

along with PAN & CIN/ LLP No.
PAN: AAACC9303M
CIN: U17297GJ1998PLC034205

2. Address of the registered office |Dashrath Wadi, Court Road Nadiad, Dist-
Kheda, Nadiad, Gujarat, India-387001

3. URL of website Presently Corporate Debtor’s website
www.cmsmith.in is not Operational.

4. |Details of place where majority offThe industrial units of the CD are situated (i)

fixed assets are located Unit I at Dashrath Wadi, Court Road, Nadiad-
Gujarat 387001(ii) Unit II at Bhumel -
Uttarsanda Road, Bhumel, Nadiad Gujarat.
387001 (iii) Unit III at Survey No. 70-71,
Village - Zak  Taluka - Dehgam, District -
Gandhinagar (Gujarat) and (iv) Unit IV at Plot
No.C-3/5-6-7. GIDC estate Nadiad - 387001

5. Installed capacity of main 1. Installed and achieved casting capacity 110

products/ services MT per day for Zak unit
2. machining capacity 110 MT per day for Zak
and Nadiad combined for casted material

6. Quantity and value of main The CD was non-operational in last yean

products/ services sold in last however CD had achieved turnover of Rs 200
financial year + crores in previous years when units were
operating at optimal capacity.

7. Number of employees/ workmen |Presently, operations of the CD are not
functional therefore no employees/workmen
are on roll.

8. Further details including lastlLast audited financials available for FY 2023-24

available financial statements@nd 2024-25.

(withschedules) of two years, lists ) ) )

of creditors are available at URL: _Other _detalls can be ol_atamed through Email on
iprvcajanakshah@gmail.com and
cirp.cmsmith@npvinsolvency.in

9. Eligibility for resolution |petails can be obtained through Email on

applicants under section liprvcajanakshah@gmail.com and

25(2)(h) of the Code isavailable

cirp.cmsmith@npvinsolvency.in



http://www.cmsmith.in/
mailto:iprvcajanakshah@gmail.com
mailto:cirp.cmsmith@npvinsolvency.in
mailto:iprvcajanakshah@gmail.com
mailto:cirp.cmsmith@npvinsolvency.in

at URL:

10. | Last date for receipt of expression30t" August 2026
of interest

11. | Date of issue of provisional list of3™@ September 2026
prospective resolution applicants

12. | Last date for submission of6™ September 2026
objections to provisional list

13. | Date of issue of final list ofi7*" September 2026
prospective resolution applicants

14. | Date of issue of information [7t" September 2026
memorandum, evaluation
matrix and requestfor resolution
plans to prospective resolution
applicants

15. | Last date for submission of{7™" October 2026
resolution plans

16. Process email id to submit cirp.cmsmith@npvinsolvency.in
Expression of Interest

17. | Details of the corporate debtor’'s [GJ12C0002018
registration status as MSME

'/ \BBI/IPA-001/
& 1P-P-02626/
2022-2023/

\‘, 14085

Janak Jagjivan Shah
Resolution Professional
C M Smith and Sons Limited
IBBI/IPA-001/IP-P-02626,/2022-2023/14085
AFA Issued by IIIPI1 30.06.2026
201, Kamdhenu Complex, Nr. Toran Dining
Hall, Opp. Sales India, Income Tax, Ashram
Date: 14.08.2026 Road, Ahmedabad 380 009
Place: Ahmedabad


mailto:cirp.cmsmith@npvinsolvency.in
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MACFOS LIMITED

CIM: L29MPNZITPLCATET iR
Regd. Office: 5, KO TAA, Dighi. Bhosarl Alandi Road, Pune. Maharashira, india, 211015
Email: binodi@robu.in; Phone Mo: #8191 751 X22448, site: wenworobu.in

NOTICE

Motice ts heteby given hal [he DOth Annust General Meeting ("AGM") of he membars of

Yamini Investments Company Limited
CIN: L67120MH1983PLC029133
Regd. Off.: B-614, Crystal Plaza Premises, C.S.L, New Link Road, Andheri (W),
Mumbai- 400 053, Tel.: 022-40164455;
E-mail Id:yaminiinvestments@gmail.com; website:Www.yaminiinvestments.co.in
STATEMENT OF STANDALONE UNAUDITED RESULTS FOR THE
QUARTER ENDED JUNE 30TH, 2026

E_: BF INVESTMENT LIMITED

Regd. Office : Mundhwa, Pune Cantonment, Pune 411 036
CIN : L65993PN200SPLC 134021 Tel : +81 77190 05777 E-mail ;: Secretanal@bfilpuns.com  Website : www. bfilpune com

Extract of Statement of Unaudited Standalone & Consolidated Financial results for the quarter ended June 30, 2026.

HEALYAMI

tha Compeny |2 be be hedd on Monday, 05h Saptamber 20026 &t 0395 pime (IST i throwgh 8
£l ) twoewity Viden Gonferencing (%G5 Tacility [ Cther .ﬂ'.udin-"-'isualﬁl'ﬂcans i"l:l-ﬂ-'u'l'-'ll'? ] Rs. (Lacs except EPS)
Standalona Consolidated E.ana:an:lf the ull;_gmeaa a$ M‘ﬁ“ﬁﬂ-!rﬁ Matice, The said Elguliue_ bamng a-iulljm e Annoia Quarter |Corresponding 3 | Previous
aport for tha Financial Year | -6, has bean sent 1o tha mambers holding shares as ; ;
No Particulars 5552038 [ 36053535 |1 152028 | To0B200s | 36063005 | Sisamme | | | 0707062028 waomai ol regsiorsdoma 1o ’ PARTICULARS | e omesveil|| omio
? - ; - - - The AGM Motice and Annual Report of the Company for the FY 2026-26 ane available on
Unaudited | Unaudited | Awdited | Unaudited | Unaudited | Auwdited the Company’s wahﬁileFaL h'r.'ﬁ.n::-bu.lrl and on Lhe websile é:-r E,EEBU{I at (30/06/2025) | (31/03/2026)
hittps!iwwea bsesme.com  Furher, Molics s harety given pursuant 10 Section 81 of the - -
1 | Total Income from operations 11279 10927 | 207423 112.79 109.27 TTEBd Campanies Act, 20130 Acl"), the Registar of Mem grs it Ehare. Transter Book-of e Total income from operations(net) 3.47 23.04 25.22
& | Net Profit { (Loss) for the period {before tax and exceptional and / or Camgany will reman closed ram 3108/ 2026 to D7D 2026 (bolh days inclusiva) Net Profit/ (Loss) from Ordinary Activities
Extraordinary ems) 101.27 B4.60 ) 1,948,537 101.27 84,60 652,98 Pursuant 1o Section 108 of the Act and Rule 20 af Ihe Comparses [Manaio‘ggmem and after tax 057 17.05 18.66
3 | Net Profit / (Lass) for the period before tax (afier exceptional and / or Admimistration) Rulas, 2014, as amended, and Regulation 44 of the SEBI Lisling _ _ ' ' '
Exfracrdinary items) 101.27 ad. 60| 104824 10127 0460 55298 Flcl?ﬁulﬂlps and SEBI crodar dated 11 July 2023, the membars are hareby furibes Net Profit/ (Loss) for the period after tax
) C : T E ¥ - nolifiad thal! , )
4 | Nel Pm:m | '.[Lms} for the pericd after lax {after exceptional and / or 1) The Company i3 providing e-vobing facilily b ils mambers 10 cast their wobe by elecionic (after Extraordinary items) 2.57 17.05 18.66
h Ewsllgdmawll_:emﬁfl - i T 672 F2.39) 1468544 ) 145393 a84.38 | 282010 maans on ke rasulullmnsrsalthcuﬂtanhlllvag:‘nJUEﬂ of AGM, snd NSO has bean appoined as Equity Share Capital 525,726,400.00(  525,726,400.00 525,726,400.00
atal Comprehenaive income far the period [Comprising (Loss) for the n-yoling serdoe providaer for he 0491 i R luding Revaluati
. g e 2) The e-voling pesiod will commenca on 04082026 # 00 AM (IST) and ende on eserves (excluding Revaluation
E Eﬁd tsﬂ;ljrral-:l:iﬁa];;:: other '::".I’!'“I:'I'Hhﬂ‘l'lﬁ'\'ﬂ: Income ‘:dﬂ.ﬂr Ld“]] &6 87558 1,8977.B4 T.21648 | 16 55218 4.693.03 | 16,387 .56 UE‘UQ‘EﬂZﬁ-B‘I 0 PAMIST ) Thereatier. the E-f.-'l:“iﬂg miodule will b d'_‘-E-WEIU. : ; Reserve as shown in the balance sheet
¥ 18634 188.34 185 34 188.34 18534 188.34 ) Ther user 10 and password Tor rmmaole e-veling ame sent n tha smail. The vaoling rights of )
7 | Other Equity 36.512.84 8510812 Marmbars shall be Inupmfl:-njnn'mner ghare of paid-up cagital of the Company as on the of previous year) - 1,676.44
8 | Earning Per Share (of Rs. 5/-each - not annualisad) ;'i’lffpflfﬂi“'ﬁéﬂ'ﬂfﬁﬁgq&;fﬁ“ 8 vote i cast by ihe member, haishe shaf not be Earning Per Share (of Rs. 1/-each)
Basic & Diluted 2.04 1.92 38.90 3676 10,20 74.87 41 The Company |s also offering the fecilily for e-veting during the AGM for the membars Basic 0.000 0.003 0.004
Note - atiending ihe meating, who heve nod cast their woles by remoie a-woting. Howewer, )
.. Members who have already cast thair voles by remole esvoling before the AGK may Diluted 0.000 0.003 0.004
1. The abave is an extract of the detailed format of unaudited standalone and consolidated financial resulis for the quarter ended June 30, 2026 filed with the altend the AGM bul shall not be entilled 10 vele. Note:

Stock Exchanges under Regqulation 33 of the SEBE {Listing Obligations and Discloswre Requirements) Regulations, 2015

2. The full formal of financial resulls are available on werwnseinda.com, wwer bseindia.com and on the Company's website hitps: s bBlilpune . comfinancial-
results html

51 & member Can -:lrlI{ opt for one mode of vohng i.e. aithar through ramala a-yobng ore-
weking durirg the AGM. |f any member casts a vole by more than one made, then vwoling
done through remiate e-woting shall preved

6 Ay parson who acquires shares of the Company and becomes a sharehgider afler the
digpaich of the Annual Repart and holding shanes as an tha cul-off dats, i« 31.08 2028
rmay obiam a logen 10 & pasaword for e-voting by sending & reguas] o evolinginedt co.in.

The above is an extract of the detailed format of Quarterly Financial Results filed with the
Stock Exchange under Regulation 33 of the SEBI( Listing Obligations and Other Disclosure

For BF Investment Limited Requirements) Regulations, 2015.

B DE Mitkar Far any gquerles, plaase refar 1o the FAQS for Shereholgers and the e-oting user manusd YAMINI INVESTMENTS COMPANY LIMITED
rector availabha at wwnw evaoting.nsdl com, You can alse cortact us ol (224886 A0 or email
Place : Pune DIN : 03532549 M=, Pallavi Mhatre., Senior Manager- NSDL, at evoling@nsdl com, Sd/-

Date : August 14, 2026 Duly Authorised by the Board of Directors on their behalf Piace: Pune For Maclos Limftad MANISH DALMIA
Date : 14-08-2026 . . "511'- Managing Director

agar Laulhang . .
Gty Secndbiny & CoMORNNCE Date: 13/08/2026 DIN: 5155708

Place: Mumbai

Dificer ACS-6TE10

Jeaqe faoe mitieeon, Taede
No. :- F-2(01)Acct/Contract/2026-27/148 - 150 Date :- 10/08/2026
§-ferfirer ey aeen : 38/2026-27
ISIYR fABr U], ISAYR g1 FrefalRad ol #9 fehae aRfafoc

THIS i5A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES OR UNITS NOR 15 IT A PROSPECTUS
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ANNCUNCEMENT, NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION, DIRECTLY OR INDIRECTLY, QUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES OF SVATANTRA MICROFIN LIMITED ON THE MAIN BQARD OF B3E
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

C M SMITH AND SONS LIMITED - MANUFACTURER OF
AUTOMOBILE PARTS LIKE GEAR BOX, CLUTCH HOUSING,
BREAK DRUM LOCATED NEAR AHMEDABAD, GUJARAT, INDIA

DR. M. INDUSCORP LIMITED

Rogd. DFice: 1881, Ground Floar, Dev Magar, DB. Gupla Road.
Karal Bagh, New Delhi-119005, Tel: #31-11-287T16406
CIM: LO11190L1986PLCO23608
Wishaibe: 'nww.drrnindu!-r.-:-rp.mm. EI‘HB|E!GPM1I&"’@EI‘IE|I.¢6I‘I‘I

Extract of the Bfandalone Unawdited Financial Results

far the Quarter Ended 3006, 3826 (&5, In Lakhs)
Fer Cunrier Endad For ¥aar
g, et _|__Endsd
ka Farticulars 30.06.702€ [31.02 7025 [ 20.08.2025 | 31.02.2026
R | Mnsudited | Audited | Unawdited | Audited
Total income: from operations (Meg] | 1120578 | 564236 | 15,350.89 | 45015 66
2 (Mat Prodbh Loss| lor e pencd
Ibefore Tay, Excsplional andicos
Eilranr_d many ilams) 168,24 05.08 U_E'-!: .'_J':'I _ E‘Ef-ﬁ_i
3 [Me Prodiiioss) for the pencd
EBelafe B (allef Excenlianal and!
o Eximardinary flams| 1624 | 0505 | (12850 | 3969
4 (e ProdotLoss) for the pemred
afler tan {aller Exceplional and
or Extracedinary itams| oA 0325 | (28 3238
£ |Tets! Comprahansne incoms for
e period (Compdsing PraliylosEs)
tor She pancd {aftar tax] and Criher
Comprehanshos Inoome (afer &) 1M2.08 0325 | VZE.50) 3z.38
& |Emguily Share Chpital "783.02 | "TEID2 "Tex.p2 ‘Te3.02
T |Reseries (exchuding Revahualion
Raserva) 5 shown in the Audited
I!_EIH.'!.:E_EI‘.!!_EI_ il _1'_|.-__|.'|'E'.El:u= YEH _E II' _=:I__[I_[I _I].I]I] f:_i-E_[l_.ﬂl_i:-
& |Earnicgs per shanx
&l |Basic 148 0o 31700 (.43
B | Diluted 0148 00,04 10,700 [HER-E!

Hote:

Place: New Dafni
Dade: 14.08.2028

*The Share Capilal wcludes ammmf of B5 7 Lacs sgeng! shams fodailed

2] The atove is an exiacl of $e delailed oreal of the Slalemen] of Unudiled Finangial
Aaeulls flad with the Stock Exchange wndar Regulation 33 af the 5EBI |Listing
Obbgations and DiEcloauns Regudrementsy Regulatione, 2015, The delafed Firencis
Hesults and this sxirecl ‘sem reviewsd By the Audl Commities and approved by e
Biard of Diractors of the Comgany a1 the massng held on 14.08.2028. Tha &l format
il the Slmernenl of Unsudited Finsmcinl Retulls i3 svaiiskle on he Company’s webgds
(mww dmmindizscorp. com}y and on b website of Glock Exchangs i.e. Mefmpoditan
Shock E.l:trlﬁl'lgE' ol e Lendad, Dawis Hissn i)

By The Limited Revew. a5 required under Regquiadion” 33 of [he SEBI {Lsting Oblgalions
and Disclosure Requiremenis) Regudatoes, 2015 has been complated and the mlaled
Fegorl does nol havs BTy illlpatl an Ihe abowe Fesulls and Moles™ for the Cusrlar
enced, JNNRA0IE which neads o b explained

g1 The |l;|'.I'B'i of 2 previous. pecodiyesr has :ea-'n-'agruupe:l're::.a-st whersser consdensd
recesiary, o conform o the curenl year clagsilicaions

By tha Crdar of the Board
Sdi-

[Prem Prakash]
Managing Dlrector

DIW: SEZE2ITS

[Under ragulation 3&G4{1} of the Insglvency end Bankruptcy Board of India

(Insalyancy Resolulion Process for Corparate Parsons) Regulations, 201E)
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RELEVANT PARTICULARS

8

| | Nama al tha corporate dablor alangwith

PAN &
CIM JLLE Na

C M SMITH AND SONS LIMITED
PAN - ABACCSI0IM
CIN - UATES7GJ1998PLCG34205

ra

Address of the registerad cilice

Dashrath Wadi, Cour Road, Madiad, Desl-
Kheda, Nadiad, Gujaral, India - 387001

URL of websiie

Presently Corporate Debtor's website
wiww. cmemithiin is nol Dperational,

Details ol place where majarity ol
lixed assets are localed

The mdustrial wnits of tha CO ane siheated
il Unit | a1 Dashrath Wadi, Court Road,
Nadiac-Gujarat 337001 {il) Unil 1 a1 Bhisnel
- Uitarsanda Road, Bhumel, Madiad Gujarat
J5TO0Y {iiiy Linit 10 af Swervay No. 70-T1,
Willaga - £k Taluka - Dehgam, Digtmst -
Gandhinagar [Gujaral]-and {iv] Unit V-2 Plol
Ho C-3i8-8-7. GIOC estale, Nadiad -387001

Instelled capacity of main
groducls | services

1. Imstalled &nd achieved casing capacily

110 MT per day Tar Zak unit

2. machinng capacity 110 MT par day for 2k
and Hadiad comhbined for casted material

Cuwantity and value of main products |
servicas sodd in lasl financial year

The CD was non-aperational in last year
howewar GO0 had achievad furnowar of Rs
200+ crores in previols yaars when units
werta cperaling al oplimal capacly

Number of emploveas! workman

Presently, operations of thie CDoare not
functional theredore no employess!
workmen are on roll.

Further datgils includng fast availzhle
financial statemants (wilh schadules)
af lwo years, lists of credilars,
refevanl ara availabla at URL:

Last gudited financials available for
F¥ 2023-28 and 2024-25. Diher defails
tan be oblained tkreugh Email on
iprvcapanakshahi@omail com and
sitpomsmiihinpyinsalvency.in

7=

Eligibility far resclalion applicanls
unider-seclion 25{2)ik) of the Code
is awailahie af LIRL :

Dalaits can ba oblained by a-mailing on
iprecajanakshahgomall com and
cirp-cmsmith@npvinsolvenoy.in

Last date Tor reveipd of eapression of nbemst

Jith August 2026

10

1| Date of igsue of provigkanal ligtof

prospeciive resolulion apalicants

ird Septembar 2026

14

Las| date lor submission ol
abjections o provisional list

fith Saptember 2026

avatualion rainx and request for resolubon
plans bo prospective resolulion apolicants

13 Date of issue of final list of 7ih September 2024
prospective resclulion applicanls
144 Date of eeup of mleemation memarandum, | Tth Seplembes 2028

ragisirallon status as MEME

1564 Last date foe sumission of resclutan plans TR Qelober 2026

16§ Process amall 1d 1o subimil cirp.emsmith@npwinsolvancy.in
Expression of Infeses)

17| Datails af the corporats debtor's GJ12C0002018

Date ; 14-08-H026
Place

Janak Jagjivan Shah - Resolution Professional
C M Smith and Sons Limited
IBEIIPA-00 1| P-P-02626/2022-2023/140EB5

AFA lssued by 1P| 30,06, 2026

A hrned a bad

201, Kamdhenu Comples, Nr. Teran Ddring Hall, Opp. Sales
India, Income Tax, Ashram Road, Ahmedabesd 380 004

o @

LIMITED ["BSE") AND NATIONAL STOCK EXCHANGE OF INDLA LIMITED ("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES™) IN COMPLIANCE WITH CHAPTER || OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE
OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS. 2018, AS AMENDED ("SEBI ICDR REGULATIONS").

PUBLIC ANNOUNCEMENT
&

= =
N\

SVATANTRA MICROFIN LIMITED

Qur Company was incorporated as 'Svalantra Microfin Private Limited' ag a private limited compary under the Comganies Act, 1936 pursuant to a certificate of incorporation dated February 17, 2012, issued by the Registrar of Comganies, Maharashira at Mumébai.
On Fabruaey 5, 2013, the BBl grantad a cerificate of regisiration beasing no. N-13.02038 fo our Company ta commence’ carry on ihe business of 3 non-banking financial instifution without accepting publicdeposits (microfinance institulion). Subsequenily, our
Company was converted info a publiclimited company pursuant o a special resolution passed in the extraordmary genaral mesfing of our Sharehoiders held on April 2, 2026 and consequently, the name of our Company was changed 10 “Svalantra Microfin Limited ',
and a fresh cerfificate of incorporation dated April 15, 2026 was issved by the Reqistrar of Companies, Cenfral Processing Centre at Manesar, On May 18, 2025, the RBlissued a fresh cerificate of registration bearing no. N-13:02033 in the NBF C-MF| category {not
walid for acoepfing pubsc deposits] for change in the name of our Comgany o' Svatanirs Microfin Limded to commence! cary on the business of a non-banking financial insfilution. For details in refation fo the changes in the name and the registered office of ol
Comgany, see Hisfony and Cerlain Corpovale Matters = Briel hisfory of cur Company” and "Hishory and Certaln Corporate Malers- Changes in the Regislersd Office”on page 285 of the draft red herring prospecius dated August 13, 2026 (“"DRHP"}
Corporate ldentity Number: U741 20800H2012PLC2ET069
Registered Offlca: Sunshine Tawer, Level 20, Senapali Bapat Marg. Elphinstone Road, Mumbai - 400 013, Maharashtra, India
Corporate Office: 8ih Floor, Block B, Brigade Softwara Park, 2Tth Cross, Banashankarn, 2nd Stage, Bangalore - 560 070, Kamataka. India
Contact Person: Surndar Kumar Bhatia, Company Secralary and Chie! Compiance Officar; Tel.: +31 226141 53900, E-mall; csgisvalantramicrofin.com: Websita: wanw svalantramicrofincom

{Please scan this QR cods
in view the Draft Red

Herring Prospecius and the
Diralt Abridged Prospectis)

THE PROMOTERS OF OUR COMPANY ARE ANANYASHREE BIRLA AND ANTIMATTER MEDIA PRIVATE LIMITED

INITIAL PUBLIC OFFERING OF [«] EQUITY SHARES OF FACE VALUE OF T10 EACH ("EQUITY SHARES") OF SVATANTRA MICROFIN LIMITED ("OUR COMPANY" OR “THE COMPANY") FOR CASH AT A PRICE OF T[«] PER EQUITY
SHARE [INCLUDING A PREMIUM OF T[«] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO T30,000.00 MILLION, COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF 10 EACH AGGREGATING UP
TO T15,000.00 MILLICN BY OUR COMPANY {*FRESH ISSUE") AND AN OFFER FOR SALE OF [«] EQUITY SHARES OF FACE VALUE OF T10 EACH AGGREGATING UP TO 15,000.00 MILLION, CONSISTING OF [«] EQUITY SHARES OF
FACE VALUE OF ¥10 EACH AGGREGATING UP TO ¥2,300.00 MILLION BY MULTIPLES PRIVATE EQUITY FUND Ill, [«] EQUITY SHARES OF FACE VALUE OF T10 EACH AGGREGATING UP TO ¥0652,00 MILLION BY MULTIPLES PRIVATE
EQUITY FUMND IV, [«] EQUITY SHARES OF FACE VALUE OF ¥10 EACH AGGREGATING UP TO ¥1,060.00 MILLION BY MULTIPLES PRIVATE EQUITY GIFT FUND IV AND [«] EQUITY SHARES OF FACE VALUE OF ¥10 EACH AGGREGATING
UP TO ¥10.648.00 MILLION BY VIOLICINA LIMITED {COLLECTIVELY, THE “SELLING SHAREHOLDERS", SUCH EQUITY SHARES 50 OFFERED BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES", AND SUCH OFFER FOR
SALE BY THE SELLING SHAREHOLDERS, THE “OFFER FOR SALE", AND TOGETHER WITH THE FRESH ISSUE, THE “OFFER").

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS (BRLMS), MAY CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES, AGGREGATING UP TO ¥ 3,000.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR
COMPANY, IN CONSULTATION WITH THE BRLMS, IF THE PRE-IPO PLACEMENT |5 COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO
COMPLIANCE WITH RULE 19{2){b) OF THE SCRR, THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE S1ZE OF THE FRESH ISSUE, PRIOR TG THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT QUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS, AND DETAILS OF THE PRE-IPO
PLACEMENT, IF ANY, SHALL BE REPORTED TO THE STOCK EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, IN ACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS.

THE OFFER INCLUDES A RESERVATION OF [«] EQUITY SHARES OF FACE VALUE OF T10 EACH, AGGREGATING UP TO T[=] MILLION (CONSTITUTING UP TO [=]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR
SUBSCRIPTION BY ELIGIBLE EMPLOYEES [“EMPLOYEE RESERVATION PORTION™), OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UP TO [«]% OF THE OFFER PRICE TO ELIGIBLE EMPLOYEES
BIODING IN THE EMPLOYEE RESERVATION PORTION ("EMPLOYEE DISCOUNT™), SUBJECT TO NECESSARY APPROVALS AS MAY BE REQUIRED. THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER
REFERRED TO AS THE "NET OFFER", THE OFFER AND THE MET OFFER SHALL CONSTITUTE [«]% AND [«]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

In case af any revision in the Prica Band, the Bid! Offer Period will be exdended by at least threa additional Working Days after such revision in the Price Band, subject Lo tha Bid! Offer Partod not axceeding 10 Werking Days. In cases of forca majeurs,
banking strike or similar unforeseen cireumstances, our Company, in consulation with the BRLMs, may, for reasons to be recorded inwriting, extend the Bid! Offer Period for a minimumof one Warking Day, subject to the Bid' Offer Period not excesding
10 Working Days. Any revision in tha Prica Band and tha revised Bidd Offer Period, If applicable, shall be widely disseminated by notification (o the Stock Exchanges, by issuing a public notice, and atso by indicaling the change on the respactive
websites of the BRLMs and at the terminals of the Syndicate Members) and by intimation 1o the Self-Cerified Syndicate Banks ("3CS5Bs"), other Designated Infermedianes and the Sponsor Bank(s), &5 applicable,

This Offer is being made in terms of Rule 13{2}{b) of the SCRR read with Requlation 31 of the SEBI ICDE Regulations. The Offer is being made through the Book Building Process and is in compliance with Reguiation 6(1) of the SEBI ICDR Reguiations
whergan in tarms of Regulstion 320 1) of the SEBI ICDR Regulations, not more than 50% of the Met Ofer shall be available for allocation an a proportionate basis to Qualified Instiutional Buyers ("QIBs”, and such partion, the *QIB Portion”) provided thal
aur Comgany, in consultation with the BRLM:, may allocate up o 80% of the Q1B Portion 1o &nchor Investors on a discretionary basis in actordance with the SEBI ICDR Regulatiens {“Anchor Investor Portion'), oul of which at least 40% shall be
available for allocation as under (1) 33.33% for domestic Muiual Funds; and (8} §.67% for life msurance companies and pension funds, subject to valid Bids being recaived from the domestic Mutual Funds, iife insurance companies and pension funds at
ar above the Anchor Investor ABecation Prica. Any under-subscription in the reserved category specified in clause {il) above may be allocated to domestic Mubual Furds. In the event of under-subscription or non-allocation in the Ancher Investor Pardion;
fhe balance equty shares of face walue of <10 2ach shell be added 1o fhe remaining 1B Forfion ("Met GIB Portion’). Further, 5% of the MNet Q1B Portion (excheding the Anchor Investor Portion} shall be available for afccabion on a proporiiongte basis
only to Mutua! Funds and the remainder of the Nat QIB Portion shall ba available for allocation on a proportionate basis to all Q8 Bidders {other than Anchor Investors) including Mutual Funds, subject 1o valid Bids being received at or above the Offer
Price. However, if the aggregate cemand from Mutual Funds is less than 5% of the Net QIB Portion, the batance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining QIB Portion for proportionate allocation to
QiBs. Further, nol kess than 15% of tha Nel Offer shall ba avaliabbs for allacation on a propodionate basis 1o Bon-Institulional Bidders oul of which (a) ane-third of such portion shall be resarved for applicants with application size of more than F200, 000
and wp b1, 000,000; and (b) twe-third of such portion shall be resarved for applicants with application size of more than $1,000,000. provided that the unsubscribed porlion in aither of such sub-cateqorios may be allocated to applicants in the other
sub-cateqory of Mon-Institutional Bidders and not less than 35% of the Met Offer shall be avalfable for allocation to Retall Individual Bidders ("RIB2") in accordance with the SEBI ICOR Requlations, subsect to valid Bids being recaived from them at or
above tha Offer Price. Further, Equity Shares will be allocaled on a proportionate basis lo Eligible Emplayeas applying under the Employee Reservabion Portion, subject o valid Bids recaived from them at or abave the Offer Price. ANl potential Bidders
faxcapt Anchor Investors) are required Lo mandatordy ulilise the Apphication Supported by Blocked Amount ("ASBA" procass by providing defalls of their respective bank accounts (ncleding UPHID for UPT Bidders using UPE Mechanism) (35 defined
harainaffer] m which the comesponding Bid Amount will be blocked by the SC58s or the Spansor Banks, a5 applicable, to parlicipala in the Offer. Anchor Investors are nof parmitted to participate in the Anchor Invesior Porfion of the Offer throwgh the
A3BA process, For details, see "Ofer Procedure” on page 524 of the DRHP

This public announcement is being made i compliance with the provisions of Begulation 26(2) of the SEBI ICDR Begulations o Inform: the public that eur Company; subject o apebeable stabutory and regulatory reguirements, receipt of requisite
approvais, market conditions and other considerations; is proposing fo make an initial public offenng of s Equity Shares pursuant to e Offer and has fiéed the DRHP, dated August 13, 2026 along with the drafi abridged prospectus dated August 13,
2026 ["DAP®) with the Stock Exchanges and Securites and Exchanga Board of India (“SEBI"). Pursuant to RBeqgulation 26(1) of the SEBI ICDR Reqgulations, the DRHP filed with SEB1 and the Stock Exchanges has bean made public for cormmants, if
any, Tor a period of at kzast 21 days from fhe date of publication of this public announcement by hostng i on the websie of SEBI at www.sebi.gov.in, websides of the Slock Exchanges i e, BSE al wwe.bssindia.com and NSE abwww.nseindia.com, on ths
website of the Company al www svataniramicrofin.corn; and on the websites of the BRELMs, [.e. Axis Capital Limied, Averdus Capital Private Limited, IFL Cagilal Services Limited: (formery Known az IFL Sscunties Limited], Kotak Mahindra Capital
Company Limitzd and 58I Capital Markets Limited at www axiscapital co.in, www.avendus.com, wwwiiflcapital.com, hitps:/finvesimentbank kotak.com and www.sbicaps.com, respectively, Qur Company invites the public lo give their comments on the
ERHP filed with SEBI and the Stock Exchanges, with respect o disclosures made in the DRHP. The public & requested to send a copy of the comiments to SEBI, to the Company Secratary and Chiel Compliance Officer of owr Company andor the
BRLMs at their respective addresses mentionad harein. All comments must ba received by SEBI andfor aur Company and/or the Campany Secretary and Chief Comphance Officer of our Company andior the BRLMs in relation fo the Offer on or before
5.00 p.m. an the 21" day from the date of publication of this public announcement in accordance with Requlaton 26(2) of the SEB! ICDR Regulations.

Invdsimenis in eguilyand equity-related securiliesinvolve a degree of risk and Bidders should mnot lvest any Tunds in the Offer unbess thay can afford fo take the rizk of losing their entre imvastment. Bidders are advised o read the risk factors carefully
before tzking an investment decision in e Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Offer, including the risks involved, The Equidy Shares in the Offer have nesther been
recommendad, nor approved by SEBL, nor does SEBIguaraniee the accuracy or adequacy of the contents of the Drafl Red Herring Prospecius. Specific attention of the Bidders is invited to "Risk Faclors"on page 28 of the DRHP

Arty dacision ko invest in the Equity Sharas described in the DRHP may only be takan after the Red Herring Prospacius ("RHP") has been filed with the RoC and must ba made solely on the basis of such RHP as there may be material changes in the
RHF from the DRHP. The Equity Shares, when issued through the RHP, are propesed to be isted on the Stock Exchanges

For detalls of the share capéal and capital structure and the names of the signatories 1o the Memarandum of Assockafion and the number of shares subscribed by them of our Company, please sea the section tifled *Capdfal Struchure” on page 94 of the
DRHP: The liability of the members of our Company is bmited by their shares. For details of the main obsects of cur Company as confained in the Memorandum of Association, please see the section titted “History and Cerfain Corporate Matfars™on page
286 of the DRHP

REGISTRAR TO THE OFFER

BOOK RUNNING LEAD MANAGERS

kotak

Ireestment Barkang

I‘,M(IS CAPITAL Avendus® .% IFL CAPITAL O SBICAPS Ol

Axis Capital Limited Avendus Capital Private Limited IIFL Capital Services Limited Kotak Mahindra Capital Company 5Bl Capital Markets Limited MUFG Intime India Private Limited
Autis House, 17 Floor, Platina Building, 8" Floor 901, (Tarmeny known a3 IR SectinfiesLimied) | Limlted 1601, 15" Floor, A & B Wing, {Formey Link intime [nofa Private Limifed)
Pandurang Budhkas Mang Plot Mo C-589 Bandra Kurla Complax, 24" Floor, One Lodha Place, 27 BKC, 17 Floor,-Plat No. C = 2T, Pannae Crescanzo Bulksing, G Block, | C-101, Embazsy 247 Park,

Woarll, Mumbai — 400 025 Bandra (East) Mumbai - 400 051 Senapall Bapal Marg, 5" Block, Bandra Kurla Complax, Bandra Kurla Complex, Bandra (East), | LB S Marg, Vikheall [Wesl),
Maharashira, India Maharashira, India Lower Parel (West), Mumbai - 400013 | Bandra {(East), Mumba - 400 051 Mumbai 400 057, Maharashira; India Mumbai - 400 033

Tel.: #3171 22 4325 2183
E-mail: svatantrapadasiscapin

Maharashira, Indis
Tel: +81 22 4338 0000

Maharashira, Indea
Telephona: +01 510 811 2040

Maherashira, Ingia
Ted: 9122 4646 4724

Telephone: +31 22 6648 0050
E-mail: svatantea spai@avandus.com

Telephone: *31 22 4008 D517
E-mail: svalanlra ipo@shicaps com

Website: www.axscapial.cooin investor Grievance 10: E-mail: =svalanlra ipo@ificap.oom E-mail: svatantra ipoi@kotak, com nvesior Grievance |D: Investor Grievance ID:
Investor grievance ID: invesinngrieyan e avenius, com Website: wanw iiflicapital com Website: investorrelationsif@shicaps.com svalanira, ipo@in mpms.mufg,com
complaintsEaxiscap.in Wabsite: v avandus.com Investor Grievance ID: hitpsinvasimantbank kolak com Weabsita: wenw.2bicaps cam Website: htips:lin.mpmg.mufo.com
Contact Person:. Gauray Goyal Contact Person: Sarthak Sawal 1.ibEeflcap.com Investor grievance ID: Contact Person: Krithika Shathy! Svivia | Contact Person: Shanti Gopakrishnan
SEBI Registration Mo.: INMODDDT2029 | Nikhd Bhola Contact Person: Mans: Sampat/ kmecredressal @kotak.com Mendonca SEBI Registration No.: INRDOOO04058
SEEBIl Registration No.. Pawan Kumar Jain Contact Person; Ganesh Rane SEEI| Registration No.: INMDROO03531
INMODOG1 1021 SEB| Registration No.: INMOCUO010540 | SEBI Registration Mo.: INMODCI0ET 04

Al capitalizad terms vsed kersdn and mol specifically defined shall have the ssme mesning as ascnbed fo them in the DRHP

For SVATANTRA MICROFIN LIMITED

O biahalf of the Boged of Diraciors

Sdi-

Surinder Kumar Bhatia

Carngrany Sacratary and Chial Compliance Officer

Place: Mumbai
Data: August 14, 2026

SVATANTRA MICROFIN LIMITED is proposing, subject 1o applicable statutory and reguiaiony requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of is Equity Shares and has filed the
DRHF alang with the DAP both dated August 13, 2026 with SEBI and the Stock Exchanges. The DRHP is available on the website of SEB! at www.sabi.govin, as well as on the websites of the Siock Exchanges |.e. B3E and NSE af www.bseindia. com and
www.nseindia.com, respectively, on ihe website of the Company at www svatantramscrofin.com; and on the websites ofthe BRELMs, |e. Axiz Capital Limited, Avendus Capital Private Limited, IIFL Capital Services Limited (formerly known a5 IFL Secunties
Limited), Kotak Mahindra Capital Company Limded and 3Bl Capital Markets Limsted at www axiscapital.oouin, www avendus.com, wwaiificapital.com, hitps:linvestmentoank kotak.com and waw.sbicaps.com, respectively. Any potential Bidders should
node that investment in eguity shares involves a high degree of risk and for details relating 1o such risk, see “Rizk Factors™ on page 28 of the DRHF. Fotendial Bidders should not refy on the DRHP filed with SEBI| and the Stock Exchanges for making any
invesiment decision and showld insiead rely on the RHP, when filed, for making any investment decision,

The Equity Shares have nof been and will not b registered under the United States Securibies Act of 1933 "UL5. Securilies Act”) or any oiher applicable Taw of ihe United Staies and, unfass so registered, may not be offered or.sold within the Unifed Statss
except pursuant to an exemption from, or in 3 fransacton not subject b, e registration requirements of the UL 3. Securities Act and applicable siale securifies laws, Accordingly, the Equity Shares are being offered and sold {a) m the Unied Slates only fo
parsons reasonably believed fo be "qualified insfiutionad buyers” (as defined in Rule 1344 ender the U 5. Securilies Act) pursuant b the private placemend exempfion set out in Section 4{a) of the U5, Securities Act, and (b} oulside the Uniled  Siates in
"nifshore transaciions” as defined in &nd in refance on Reguiakion 5 under the UL, Securfies Acl and the applicabls laws of the junsdiclions where those offers and sales are made. There will be no public offering of ihe Equity Shares in the Unied Siates.

Adfacrors
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MACFOS LIMITED

CIN: L29309PN2017PLC172718
Regd. Office: S. NO. 78/1, Dighi, Bhosari Alandi Road, Pune, Maharashtra, India, 411015
Email: binod@robu.in; Phone No: +919175122248, site: www.robu.in

NOTICE

Notice is hereby given that the 09th Annual General Meeting (“AGM”) of the members of
the Company is to be held on Monday, 07th September 2026 at 03:15 p.m. (IST) through a
two-way Video Conferencing ('VC') facility / Other Audio-Visual Means ('OAVM'). to
transact the business as set out in the Notice. The said Notice, along with the Annual
Report for the Financial Year (FY) 25-26, has been sent to the members holding shares as
on 07/08/2026 via email to their registered email ID.

The AGM Notice and Annual Report of the Company for the FY 2025-26 are available on
the Company's website at www.robu.in and on the website of BSE Ltd at
https://www.bsesme.com Further, Notice is hereby given pursuant to Section 91 of the
Companies Act, 2013(“Act”), the Register of Members and Share Transfer Book of the
Company will remain closed from 31/08/2026 to 07/09/2026 (both days inclusive).

Pursuant to Section 108 of the Act and Rule 20 of the Companies (Management and
Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI Listing
Regulations and SEBI circular dated 11 July 2023, the members are hereby further
notified that:

1) The Company is providing e-voting facility to its members to cast their vote by electronic
means on the resolutions set out in the Notice of AGM, and NSDL has been appointed as
e-voting service provider for the 09th AGM.

2) The e-voting period will commence on 04.09.2026 at 9:00 AM (IST) and ends on
06/09/2026 at 5:00 PM(IST) Thereafter, the e-voting module will be disabled.

3) The user ID and password for remote e-voting are sent in the email. The voting rights of
Members shall be in proportion to their share of paid-up capital of the Company as on the
cut-off date, i.e. 31.08.2026. Once a vote is cast by the member, he/she shall not be
allowed to change it subsequently.

4) The Company is also offering the facility for e-voting during the AGM for the members
attending the meeting, who have not cast their votes by remote e-voting. However,
Members who have already cast their votes by remote e-voting before the AGM may
attend the AGM but shall not be entitled to vote.

5) Amember can only opt for one mode of voting i.e. either through remote e-voting or e-
voting during the AGM. If any member casts a vote by more than one mode, then voting
done through remote e-voting shall prevail.

6) Any person who acquires shares of the Company and becomes a shareholder after the
dispatch of the Annual Report and holding shares as on the cut-off date, i.e. 31.08.2026,
may obtain alogin ID & password for e-voting by sending a request to evoting@nsdl.co.in.

For any queries, please refer to the FAQs for Shareholders and the e-voting user manual
available at www.evoting.nsdl.com. You can also contact us at 022-4886 7000 or email
Ms. Pallavi Mhatre., Senior Manager - NSDL, at evoting@nsdl.com.

ELECTROTHERM o wmo.

CIN : L29249GJ1986PLC009126
Registered Office: 502, Parshwa Tower, Opp. Tej Motors,
Nr. Madhur Hotel, Sarkhej Gandhinagar Highway, Bodakdev,
Ahmedabad-380054 Phone : +91-2717-660550
E-mail : sec@electrotherm.com, Website : www.electrotherm.com

STATEMENT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED ON 30™ JUNE, 2026

The Board of Directors of Electrotherm (India) Limited (the “Company”) at their meeting held
on 14" August, 2026, inter alia, considered and approved the Unaudited Standalone and
Consolidated Financial Results of the Company for the quarter ended on 30 June, 2026.

The full format of the same, alongwith the notes, are available on the website of stock
exchanges at www.nseindia.com and www.bseindia.com and also available on the website
of the website at www.electrotherm.com. The same can also be accessed by scanning the
QR code provided.

For, Electrotherm (India) Limited
Place: Palodia Suraj Bhandari
Date: 14" August, 2026 Managing Director (DIN: 07296523)

Note: The above intimation is in accordance with Regulation 33 read with Regulation 47(1) of

: 14-08-2026 Sdr-

the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015.

Pune For Macfos Limited

Sagar Gulhane
Company Secretary & Compliance
Officer ACS-67610
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THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES OR UNITS NOR IS ITAPROSPECTUS
ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES OF SVATANTRA MICROFIN LIMITED ON THE MAIN BOARD OF BSE
LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE
OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS").

PUBLIC ANNOUNCEMENT

*

-—

N
SVATANTRA MICROFIN LIMITED

Our Company was incorporated as ‘Svatantra Microfin Private Limited’ as a private limited company under the Companies Act, 1956 pursuant to a certificate of incorporation dated February 17, 2012, issued by the Registrar of Companies, Maharashtra at Mumbai.
On February 5, 2013, the RBI granted a certificate of registration bearing no. N-13.02038 to our Company to commence/ carry on the business of a non-banking financial institution without accepting public deposits (microfinance institution). Subsequently, our
Company was converted into a public limited company pursuant to a special resolution passed in the extraordinary general meeting of our Shareholders held on April 2, 2026 and consequently, the name of our Company was changed to ‘Svatantra Microfin Limited’,
and a fresh certificate of incorporation dated April 15, 2026 was issued by the Registrar of Companies, Central Processing Centre at Manesar. On May 18, 2026, the RBI issued a fresh certificate of registration bearing no. N-13.02038 in the NBFC-MF| category (not
valid for accepting public deposits) for change in the name of our Company to ‘Svatantra Microfin Limited’ to commence/ carry on the business of a non-banking financial institution. For details in relation to the changes in the name and the registered office of our
Company, see “History and Certain Corporate Matters — Brief history of our Company”and “History and Certain Corporate Matters— Changes in the Registered Office”on page 285 of the draft red herring prospectus dated August 13, 2026 (“DRHP”).
Corporate Identity Number: U74120MH2012PLC227069
Registered Office: Sunshine Tower, Level 20, Senapati Bapat Marg, Elphinstone Road, Mumbai - 400 013, Maharashtra, India
Corporate Office: 8th Floor, Block B, Brigade Software Park, 27th Cross, Banashankari, 2nd Stage, Bangalore - 560 070, Karnataka, India
Contact Person: Surinder Kumar Bhatia, Company Secretary and Chief Compliance Officer; Tel.: +91 22 6141 5900; E-mail: cs@svatantramicrofin.com; Website: www.svatantramicrofin.com

THE PROMOTERS OF OUR COMPANY ARE ANANYASHREE BIRLA AND ANTIMATTER MEDIA PRIVATE LIMITED

INITIAL PUBLIC OFFERING OF [¢] EQUITY SHARES OF FACE VALUE OF 310 EACH (“EQUITY SHARES”) OF SVATANTRA MICROFIN LIMITED (“OUR COMPANY” OR “THE COMPANY”) FOR CASH AT A PRICE OF X[e] PER EQUITY
SHARE (INCLUDING A PREMIUM OF X[e] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UP TO ¥30,000.00 MILLION, COMPRISING A FRESH ISSUE OF [¢] EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP
T0%15,000.00 MILLION BY OUR COMPANY (“FRESH ISSUE”) AND AN OFFER FOR SALE OF [e¢] EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO %15,000.00 MILLION, CONSISTING OF [e] EQUITY SHARES OF
FACE VALUE OF 310 EACH AGGREGATING UP T0 %2,300.00 MILLION BY MULTIPLES PRIVATE EQUITY FUND Ill, [¢] EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO 992.00 MILLION BY MULTIPLES PRIVATE
EQUITY FUND IV, [¢] EQUITY SHARES OF FACE VALUE OF ¥10 EACH AGGREGATING UP TO ¥1,060.00 MILLION BY MULTIPLES PRIVATE EQUITY GIFT FUND IV AND [e] EQUITY SHARES OF FACE VALUE OF Y10 EACH AGGREGATING
UP TO %10,648.00 MILLION BY VIOLICINA LIMITED (COLLECTIVELY, THE “SELLING SHAREHOLDERS”, SUCH EQUITY SHARES SO OFFERED BY THE SELLING SHAREHOLDERS, THE “OFFERED SHARES”, AND SUCH OFFER FOR
SALE BY THE SELLING SHAREHOLDERS, THE “OFFER FOR SALE”, AND TOGETHER WITH THE FRESH ISSUE, THE “OFFER”).

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS (BRLMS), MAY CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES, AGGREGATING UP TO ¥ 3,000.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT”). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR
COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO
COMPLIANCE WITH RULE 19(2)(b) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS, AND DETAILS OF THE PRE-IPO
PLACEMENT, IF ANY, SHALL BE REPORTED TO THE STOCK EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS.

THE OFFER INCLUDES A RESERVATION OF [e] EQUITY SHARES OF FACE VALUE OF 310 EACH, AGGREGATING UP TO X[e] MILLION (CONSTITUTING UP TO [e]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR
SUBSCRIPTION BY ELIGIBLE EMPLOYEES (“EMPLOYEE RESERVATION PORTION”). OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UP TO [e]% OF THE OFFER PRICE TO ELIGIBLE EMPLOYEES
BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT”), SUBJECT TO NECESSARY APPROVALS AS MAY BE REQUIRED. THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER
REFERRED TO AS THE “NET OFFER”. THE OFFER AND THE NET OFFER SHALL CONSTITUTE []% AND [e]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

In case of any revision in the Price Band, the Bid/ Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of force majeure,
banking strike or similar unforeseen circumstances, our Company, in consultation with the BRLMs, may, for reasons to be recorded in writing, extend the Bid/ Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Period not exceeding
10 Working Days. Any revision in the Price Band and the revised Bid/ Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective
websites of the BRLMs and at the terminals of the Syndicate Member(s) and by intimation to the Self-Certified Syndicate Banks (“SCSBs”), other Designated Intermediaries and the Sponsor Bank(s), as applicable.

This Offer is being made in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process and is in compliance with Regulation 6(1) of the SEBI ICDR Regulations
wherein in terms of Regulation 32(1) of the SEBI ICDR Regulations, not more than 50% of the Net Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”) provided that
our Company, in consultation with the BRLMs, may allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion”), out of which at least 40% shall be
available for allocation as under (i) 33.33% for domestic Mutual Funds; and (ii) 6.67% for life insurance companies and pension funds, subject to valid Bids being received from the domestic Mutual Funds, life insurance companies and pension funds at
or above the Anchor Investor Allocation Price. Any under-subscription in the reserved category specified in clause (i) above may be allocated to domestic Mutual Funds. In the event of under-subscription or non-allocation in the Anchor Investor Portion,
the balance equity shares of face value of 310 each shall be added to the remaining QIB Portion (‘Net QIB Portion”). Further, 5% of the Net QIB Portion (excluding the Anchor Investor Portion) shall be available for allocation on a proportionate basis
only to Mutual Funds and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders (other than Anchor Investors) including Mutual Funds, subject to valid Bids being received at or above the Offer
Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining QIB Portion for proportionate allocation to
QIBs. Further, not less than 15% of the Net Offer shall be available for allocation on a proportionate basis to Non-Institutional Bidders out of which (a) one-third of such portion shall be reserved for applicants with application size of more than 200,000
and up to ¥1,000,000; and (b) two-third of such portion shall be reserved for applicants with application size of more than ¥1,000,000, provided that the unsubscribed portion in either of such sub-categories may be allocated to applicants in the other
sub-category of Non-Institutional Bidders and not less than 35% of the Net Offer shall be available for allocation to Retail Individual Bidders (“RIBs”) in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or
above the Offer Price. Further, Equity Shares will be allocated on a proportionate basis to Eligible Employees applying under the Employee Reservation Portion, subject to valid Bids received from them at or above the Offer Price. All potential Bidders
(except Anchor Investors) are required to mandatorily utilise the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective bank accounts (including UPI ID for UPI Bidders using UPI Mechanism) (as defined
hereinafter) in which the corresponding Bid Amount will be blocked by the SCSBs or the Sponsor Banks, as applicable, to participate in the Offer. Anchor Investors are not permitted to participate in the Anchor Investor Portion of the Offer through the
ASBA process. For details, see “Offer Procedure” on page 524 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company, subject to applicable statutory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations, is proposing to make an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP, dated August 13, 2026 along with the draft abridged prospectus dated August 13,
2026 ("DAP") with the Stock Exchanges and Securities and Exchange Board of India (“SEBI”). Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI and the Stock Exchanges has been made public for comments, if
any, for a period of at least 21 days from the date of publication of this public announcement by hosting it on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE at www.bseindia.com and NSE at www.nseindia.com, on the
website of the Company at www.svatantramicrofin.com; and on the websites of the BRLMs, i.e. Axis Capital Limited, Avendus Capital Private Limited, IIFL Capital Services Limited (formerly known as IIFL Securities Limited), Kotak Mahindra Capital
Company Limited and SBI Capital Markets Limited at www.axiscapital.co.in, www.avendus.com, www.iiflcapital.com, https://investmentbank.kotak.com and www.sbicaps.com, respectively. Our Company invites the public to give their comments on the
DRHP filed with SEBI and the Stock Exchanges, with respect to disclosures made in the DRHP. The public is requested to send a copy of the comments to SEBI, to the Company Secretary and Chief Compliance Officer of our Company and/or the
BRLMs at their respective addresses mentioned herein. All comments must be received by SEBI and/or our Company and/or the Company Secretary and Chief Compliance Officer of our Company and/or the BRLMs in relation to the Offer on or before
5.00 p.m. on the 21" day from the date of publication of this public announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulations.

Investments in equity and equity-related securities involve a degree of risk and Bidders should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are advised to read the risk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have neither been
recommended, nor approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospectus. Specific attention of the Bidders is invited to “Risk Factors” on page 28 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (‘RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the
RHP from the DRHP. The Equity Shares, when issued through the RHP, are proposed to be listed on the Stock Exchanges.

For details of the share capital and capital structure and the names of the signatories to the Memorandum of Association and the number of shares subscribed by them of our Company, please see the section titled “Capital Structure” on page 94 of the
DRHP. The liability of the members of our Company is limited by their shares. For details of the main objects of our Company as contained in the Memorandum of Association, please see the section titied “History and Certain Corporate Matters” on page
286 of the DRHP.
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Next is the only level Investment Banking Complete Investment Barking Solutions
Axis Capital Limited lIFL Capital Services Limited Kotak Mahindra Capital Company MUFG Intime India Private Limited
Axis House, 1* Floor, (formerty known as IIFL Securities Limited) | Limited 1501, 15" Floor, A & B Wing, (Formerly Link Intime Indlia Private Limited)
Pandurang Budhkar Marg 24" Floor, One Lodha Place, 27 BKC, 1% Floor, Plot No. C - 27, Parinee Crescenzo Building, G Block, | C-101, Embassy 247 Park,
Worli, Mumbai — 400 025 Senapati Bapat Marg, “G” Block, Bandra Kurla Complex, Bandra Kurla Complex, Bandra (East), |L B S Marg, Vikhroli (West),
Maharashtra, India Lower Parel (West), Mumbai - 400 013 | Bandra (East), Mumbai — 400 051 Mumbai 400 051, Maharashtra, India Mumbai - 400 083
Tel.: +91 22 4325 2183 Maharashtra, India Maharashtra, India Telephone: +91 22 4006 9807 Maharashtra, India
E-mail: svatantra.ipo@axiscap.in Tel: +91 22 4646 4728 Tel.: +91 22 4336 0000 E-mail: svatantra.ipo@sbicaps.com Telephone: +91 810 811 4949
Website: www.axiscapital.co.in E-mail: svatantra.ipo@iificap.com E-mail: svatantra.ipo@kotak.com Investor Grievance ID: Investor Grievance ID:
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Contact Person: Gaurav Goyal Contact Person: Sarthak Sawa / ig.ib@iiflcap.com Investor grievance ID: Contact Person: Krithika Shetty/ Sylvia | Contact Person: Shanti Gopalkrishnan
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(Please scan this QR code
to view the Draft Red

Herring Prospectus and the
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Avendus Capital Private Limited
Platina Building, 9" Floor 901,

Plot No C-59 Bandra Kurla Complex,
Bandra (East) Mumbai - 400 051
Maharashtra, India

Telephone: +91 22 6648 0050
E-mail: svatantra.ipo@avendus.com
Investor Grievance ID:
investorgrievance@avendus.com

SBI Capital Markets Limited

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.

For SVATANTRA MICROFIN LIMITED

On behalf of the Board of Directors

Sd/-

Surinder Kumar Bhatia

Company Secretary and Chief Compliance Officer

Place: Mumbai
Date: August 14, 2026

SVATANTRA MICROFIN LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares and has filed the
DRHP along with the DAP both dated August 13, 2026 with SEBI and the Stock Exchanges. The DRHP is available on the website of SEBI at www.sebi.gov.in, as well as on the websites of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com and
www.nseindia.com, respectively, on the website of the Company at www.svatantramicrofin.com; and on the websites of the BRLMs, i.e. Axis Capital Limited, Avendus Capital Private Limited, [IFL Capital Services Limited (formerly known as IIFL Securities
Limited), Kotak Mahindra Capital Company Limited and SBI Capital Markets Limited at www.axiscapital.co.in, www.avendus.com, www.iiflcapital.com, https://investmentbank.kotak.com and www.sbicaps.com, respectively. Any potential Bidders should
note that investment in equity shares involves a high degree of risk and for details relating to such risk, see “Risk Factors” on page 28 of the DRHP. Potential Bidders should not rely on the DRHP filed with SEBI and the Stock Exchanges for making any
investment decision and should instead rely on the RHP, when filed, for making any investment decision.

The Equity Shares have not been and will not be registered under the United States Securities Act of 1933 ("U.S. Securities Act") or any other applicable law of the United States and, unless so registered, may not be offered or sold within the United States
except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold (a) in the United States only to
persons reasonably believed to be "qualified institutional buyers" (as defined in Rule 144A under the U.S. Securities Act) pursuant to the private placement exemption set out in Section 4(a) of the U.S. Securities Act, and (b) outside the United States in
"offshore transactions" as defined in and in reliance on Regulation S under the U.S. Securities Act and the applicable laws of the jurisdictions where those offers and sales are made. There will be no public offering of the Equity Shares in the United States.
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